
PPLICTION NOW 	798 of 1993. 

PPL ICTS: i-I. K.Vidyaflafld 	RESPONI)ENTS SUD-DjV1S0fl8l InSP!GtOr,  
Postal,Sagar and Others. 

TO. 

1. j55.H.M8ngalamba Rao, 
AdVOCt,C/o.B..S.OffiCe,  
SübedarChatram Road, 
BangalOre560 009. 

2. 	Sri.M.S.?adarajah, 
r.C.G.S.C.,High Court Bldg, 
BangalOrel. 

SUBJECT:- Forwardinq of copies of the Ordrs passed by. 
the Central Admini6trative Tribunal,BäflQ8l0r 

-xxx- • 
Please find enclosed hereuith & copy of the 

ORDER/ST1Y ORDER/INTERIM ORDER!, Passed by this Tribunal 

in the above mentioned application(s) 0 12-01-1994. _. 

VV 

• 

cI • • REGISTRR L 
U 	j(jDICIAL BRINC.HES. 

gm* 



CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 798 OF 1993 

WEDNESDAY THIS THE 12TH DAY OF JANUARY,1994. 

Mr .Justice P.K.Shyamsundar, 	... Vice-Chairman. 

Mr.T.V. Ramanan, 	 ... Member(A) 

H. K. Vidyanand 
EDTM, Maithkatte, 
Shimoga District. 	 .. Applicant. 

(By Advocate Ms.H.Mangalamba Rao) 

V. 

Sub-Divisional Inspector (Postal) 
Sagar Sub-Division, Sagar-577 401. 

Senior Superintendent of Post 
Offices, Shimoga Division, 
Shimoga. 

Post Master General, 
S.K.Region, Bangalore-560 001. 	 .. Respondents. 

(By Standing Counsel 8hri M.S.Padmarajaiah) 

ORDER 

Mr.Justice P.K.Shyamsundar, Vice-Chairman:- 

We think it appropriate to dispose off this application 

finally at the admission stage itself, now that we heard both 

sides and the stand of the Government has been projected by 

an objection statement in which they have stated that the appli-

cant had to be disturbed because of exigencies arising, i.e., 

the post held by the applicant had to be abolished and in lieu 

they were more than willing to accommodate the applicant by 

posting him to a place called Pandumatti which the learned Stand-

ing Counsel tells us is quite close to the place where he was 
r 

.ormerly working. We suggested to the learned counsel for the 
/.- ' r 	- 

à,licant to instruct the applicant to avail himself of this 
3- 

J 	 not 
) gjierous offer and if he is/ satisfied with that posting he can 
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thereafter make a representation seeking such other álterna-

tive place. We are happy to note the learned counsel now tells 

us that this is the best that could happen to the applicant. 

Under the circumstances we dispose off this application by 

directing the applicant to go and report for duty at Pandumatti 

Post Office and thereafter if he wants a change to some other 

place, he may make a represetation to the department for appro-

priate consideration. With these observations, this application 

stands disposed off finally. No costs. 

ADM1i 	. 	MEtIBER(A) 	 VICE-CI{AIRI'IAN. 
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